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OPEN COURT 

CENTRAL ADMINISTR ATIVE TRIBUNAL, ALLAHABAD BENCH, 

AL LAH ABAD. 

DATED: THIS THE 12th DAY or APRIL 1'999 

corams- Hon'ble Mr.s. Dayal, A.M. 

Hon'ble Mr.s.L. Jain, J.M • 

Original Applic ation No. 1428 of 1992. 

The Uni on of India 
through: 

1. The Divisional Railway Manager,Allahabad, 
Division, Northern Railway, Allahabad and 

· 2. The Divi sional Personnel Officer, Allahabad Division, 
Northern Railway, Allahabad. 

• • • Pe ti ti oner. 

Coun sel for t he Petitioner:- Sri J. Nagar, Adv. 

Versus 

1. Sri Kunj Behari adult, son of Barsati, Gangman, 

under the permanent Way inspectbr Manauri, Oistt • 

Allahabad. 

2. The Authority under the payment of Wages Act, 
Allahabad. 

alJ 

3. The first Additional District Judge, 

Allahabad. 
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Order , 

(B eon'bla 

Thia application h•a 

as eking modification or 
30.3.91 by Appellat.t_ AW1 

Wagea Act in which a aua 

~awarded to the reapond 

• • • Respondents. 
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applicants seek remand of the case back to respondent 

No.2 which is the authority under payment of Wage s Act 

~t Allah abad. Prayer has also be en made for refund of a 

sum of ~. 1,85,590/- which was deposited by the appii­

cant in this O.A with respondent No.2 • 

2. The Apex Court in K.P.Gupta Va. Controller 

06 Princting Stationery (1996) 1 U.P.L.B.E.C. 174 

has laid down that jurisdiction of authorities under 

section 15 and 17 under Payment of Wages Act has not 

been taken away by section 28 of Administrai ive 

Tribuna~ Act. In a subsequent Special Leave Petition 

(Civil) No. 20141/95 between Divisional Personnel 

Officer Versus Centr al Industrial Tribunal Jaipur and 

others dated 6.11.95 the Apex Court has referred to 

K.P.Gupta•s cas e and has l aid down that Central 

Administrative Tribunal has no jurisdiction to 

entertain an application under section 19 of the 

Central Administrative Tribunals Act against awardllj#J/ 
'""'..d.k, .. ~ '7-

[ab our courts and Industrial Tribunals. Payment of 

Wages Act is a 

awarde1Y of the 

benef icient labour legislation and 
~ p~~ w'~~~ 

authority . would fall in the category 
" 

of the cases over which Central Administrative Tribunal 

has no jurisdiction. This case is therefore dismiswad 

as this Tribunal lacks jurisdiction. 

The 

advised. 

Naf ees. 

applicants may seeks relief elsewhere if so 1 

~~I/ 
rJember(J.) 


